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Ho U0,/ BSPGCL—01 /2018(Te—I) 11— famq wfafa=w, 2003 # smer 131,
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TR AR AT § awAT Tal-ll (2x250 FRIETE) B RAET Areed F qad  7g
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SR - D A EE G EIE R E
AT GIT Ih THTIISA 6l T

et RIAAT TATAT, T TR
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Tol & ST g oar gt ufifRufy ¥
BTPS % #aT(Hea ATEW 6
gea7d NTPC 3I=F TTTT T 99597 HTAT
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AT AT &

“10. STEH FIeT sATH

TUAT IS UTaT F29 wool-| F ffaw
STANT &g BSPGCL #r sfafed ameq
FA sk BSPGCL Ud  Frg«m
TATAT, AT ALHTE F o1 918H FIe
&% gq adi® 30.03.2015 &l HIw
yrde gUSd & adi 9% NTPC =r
AT ST

The 14" December 2018

THE BIHAR POWER GENERATION UNDERTAKINGS
TRANSFER SCHEME, 2018 (AMENDMENT)

No-U0 / BSPGCL—01 / 2018(&S—I)11—In exercise of powers conferred under Sections
131, 134 and other applicable provisions of the Electricity Act, 2003, the Government of Bihar have
notified ‘The Bihar Power Generation Undertakings Transfer Scheme 2018’ (“Transfer Scheme”)
vide notification No. 5 dated 27.06.2018 (Bihar Gazette No. Patna 641 dated 06.07.2018) for the
purpose of transfer and vesting of properties, interests, rights, specified assets, specified liabilities
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and specified personnel concerning (a) Barauni Thermal Power Station (BTPS) Stage-I and Stage-II
situated at Begusarai, Bihar; (b) BSPGCL’s equity contribution in Nabinagar Power Generating
Company Private Limited (NPGCL) and (c) BSPGCL’s equity contribution in Kanti Bijli Utpadan
Nigam Limited (KBUNL), from BSPGCL to NTPC Limited.

On the matter of coal allocation for Barauni Stage-II (2x250 MW), the Transfer Scheme
envisaged that BSPGCL would surrender the Badam coal block to the Ministry of Coal (MoC),
Govt. of India and apply to Ministry of Power (MoP)/Ministry of Coal (MoC) for allocation of coal
under SHAKTTI Scheme, 2017 of Govt. of India.

Whereas Ministry of Coal, Govt. of India, vide letter reference number 23014/4/2018-CLD
dated September 05, 2018 has forwarded the minutes of the meeting of SLC (LT) for Power Sector
held on August 09, 2018 wherein the MoC has approved to transfer the Bridge Linkage for Barauni
TPS Stage-II to NTPC in the event of NTPC taking over the Badam coal block.

In consideration of above, the specific provisions of Transfer Scheme pertaining to Badam
Coal Block, is hereby amended with immediate effets as provided in Annexure-A herein.

Further, in partial modification of the notification No./BSPGCL-01/2018/08 dated
07.08.2018 notifying Effective Date of Transfer for the Bihar Power Generation Undertaking
Transfer Scheme, 2018 ( Bihar Gazette No. Patna 761 dated 09.08.2018) the State Government
hereby appoints 15.12.2018 as the Effective Date of Transfer for Barauni Thermal Power Station
(BTPS) Stage-I and Stage-II situated at Begusarai, Bihar as the date of coming into force of ‘The
Bihar Power Generation Undertakings Transfer Scheme 2018’ (“Transfer Scheme”) and as the Date
of Transfer of mentioned specified properties, interests, rights, assets, liabilities and personnel, from

BSPGCL to NTPC Limited.
This notification shall come into force with immediate effect.

By order of the Governor of Bihar,

PRATYAYA AMRIT,
Principal Secretary.
Annexure-A

SL Para No. of Provision as per notification Amended Provision
No. Transfer Scheme dtd 27.06.2018
1. WHEREAS Further on the matter of Badam | Whereas the Ministry of Coal, Govt. of
CLAUSE (VII)(d) | coal block, which has been | India vide its letter no. 23014/4/2018-

allotted to BSPGCL, it has been
agreed between NTPC and
BSPGCL that in view of the
difficulties being faced by
BSPGCL in development of the
coal block, BSPGCL would
surrender the coal block to the
Ministry of Coal (MoC), Govt.
of India. Consequent penalties,
levies or surrender costs (if
any), would be added to the
BTPS consideration payable by
NTPC and such costs may be
included for determination of
tariff, subject to the approval by
the CERC. In the case of
disallowance of these costs by
CERC, NTPC may recover
these costs subsequently post
takeover from the Discoms, on
mutually agreed terms in the
ratio of PPA.

CLD dt. 5th Sept. 2018, has decided to
transfer the bridge linkage of BTPS
Stage-II (2x250 MW) to NTPC in the
event of NTPC taking over the Badam
Coal Block.

Therefore, it has been agreed between

NTPC and BSPGCL that the Badam
Coal Block, allocated to BTPS Stage-II,
shall be assigned to NTPC in terms of
the allotment agreement  dated
30.03.2015 between BSPGCL and
Ministry of Coal, Gol for the Badam
Coal Block.
All liabilities except assests related
liabilities pertaining to Badam Coal
Block accruing for the period prior to
the Date of Transfer of Coal Block to
NTPC shall be to the account of
BSPGCL.
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SIL. Para No. of Provision as per notification Amended Provision
No. Transfer Scheme dtd 27.06.2018

WHEREAS For Badam coal block, post the | deleted

CLAUSE (IX)(b) surrender by BSPGCL,

consequent penalties, levies or
surrender costs (if any), would
be added to the BTPS
consideration payable by NTPC
and such costs may be included
for determination of tariff,
subject to the approval by the
CERC. In the ~case of
disallowance of these costs by
CERC, NTPC may recover
these costs subsequently post
takeover from the Discoms, on
mutually agreed terms in the
ratio of PPA.

SPECIFIED
UNDERTAKINGS

SCHEDULE ‘A’ No provision

BTPS

New Para 10 is inserted after the
existing para 9 as under:

“10. Badam Coal Block

The Badam Coal Block allocated to
BSPGCL for end use of the Barauni
Thermal Power Station Stage-II shall
be assigned to NTPC in terms of the
allotment agreement dated 30.03.2015
between BSPGCL and MoC, Gol for
the Badam Coal Block.
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